
Sl. No. Name of creditor

Date of 
receipt

Amount claimed Amount of claim admitted Nature of claim
Amount covered 

by Security 
Interest

Amount 
covered by 
guarantee

Whether related 
party?

% voting share in 
CoC

1 Power Finance Corporation 
Limited

14-10-2022 20,981,086,782               20,960,524,749                  Term Loan, Default 
Payment Guarantee
and Guarantee Fee

Nil Nil No 18.81% Nil Nil 20,562,033     

2 SEW Infrastructure Limited 12-10-2022 44,921,096                      44,883,288                         ICD Nil Nil No 0.04% Nil Nil 37,808 

3 MW Corp Private Limited 14-10-2022 14,509,675                      ICD Nil Nil Yes Nil Nil Nil 14,509,675                    

4 MW Infra Developers Limited 14-10-2022 1,477,901,364                 ICD Nil Nil Yes Nil Nil Nil 1,477,901,364               

5 MW Unitexx Limited 14-10-2022 770,664                           ICD Nil Nil Yes Nil Nil Nil 770,664                         

6 S Kumars Limited 14-10-2022 980,672                           ICD Nil Nil Yes Nil Nil Nil 980,672                         

7 Dasna Developers Private Limited 14-10-2022 400,000,000                    ICD Nil Nil Not Known Nil Nil Nil 400,000,000                  

8 Hindon River Mills Limited 14-10-2022 1,038,000                        ICD Nil Nil Not Known Nil Nil Nil 1,038,000                      

9 Raj Infin Private Limited 14-10-2022 106,430,000                    ICD Nil Nil Not Known Nil Nil Nil 106,430,000                  

10 Entegra Limited 14-10-2022 1,072,500,000                 ICD Nil Nil Yes Nil Nil Nil 1,072,500,000               

11 The Ganges Manufacturing Co. 
Ltd. Mill Workers’ Provident 

20-05-2025 1,000,000                        1,000,000 Optionally Fully 
Convertible Debentures

Nil Nil No 0.001% Nil Nil

TOTAL 24,101,138,253               21,006,408,037                  18.85% 20,599,841     3,074,130,375               

*That as per the Regulation 13 of IBBI (Insolvency Resolution Process for Corporate Persons) Regulations, 2016, the claims are accepted and non-accepted for collation. Therefore, the claims whatever not accepted for collation mentioned in the column “Amount of claim not admitted" due to format 
limitation.
Notes:

 1.Pursuant to second proviso to Section 21 of the Insolvency and Bankruptcy Code, 2016, voting share in CoC has been given to the related party Financial Creditors.
 2.That regulation 14 of IBBI(Insolvency Resolution Process for Corporate Persons) regulations, 2016 stipulates that where the amount claimed by a creditor is not precise due to any contingency or other reason, the interim resolution professional or the resolution professional, as the case may be, shall make 

the best estimate of the amount of the claim based on the information available with him.  The interim resolution professional or the resolution professional, as the case may be, shall revise the amounts of claims admitted, including the estimates of claims made under sub-regulation (1),as soon as may be 
practicable, when he comes across additional information warranting such revision. 

 3.That in pursuant to aforesaid regulation 14 of IBBI(Insolvency Resolution Process for Corporate Persons) regu+A24lations, 2016, the resolution professional has reverified the claims based on the documents available with him. In pursuant to the above, RP also revised the claim amount admitted 
including the estimates of claims made by IRP under sub-regulation (1) of regulation 14.

 4.In view of the non-cooperation from the erstwhile promoters, management and employees of the Corporate Debtor, the claim have been verified and admitted solely on the basis of the information and documents provided/submitted by the claimants. the RP shall have the right to revise the amounts of 
claims admitted, including the estimates of claims, as soon as may be practicable, on receipt of additional information warranting such revision.

**The claim listed at Point No. 11 was received after the specified period and has therefore been verified in accordance with the applicable provisions. The verified claim, categorized as acceptable under sub-regulation (1B), was placed before the Committee of Creditors  for recommendation on inclusion in 
the list of creditors. The same has already been recommended in accordance with the law. However, the claim is presently sub judice before the Adjudicating Authority for condonation of delay and adjudication in terms of Regulation 13(1C)(i) and (ii) of the IBBI (Insolvency Resolution Process for Corporate 
Persons) Regulations, 2016. The voting percentage has been indicated on a notional basis as of now and is subject to the approval of the Hon’ble NCLT for condonation of delay in filing of the said claim and the subsequent reconstitution of the Committee of Creditors by the Resolution Professional.

Annexure-4
Name of the corporate debtor: Shree Maheshwar Hydel Power Corporation Limited ; Date of commencement of CIRP: September 27, 2022; List of Creditors as on: 30.10.2025

List of unsecured financial creditors (other than financial creditors belonging to any class of creditors) (Amount in ₹)

Details of claim received Details of claim admitted

Amount of 
contingent 

claim

Amount of any 
mutual dues, 

that may be set 
off

Amount of 
claim not 
admitted*

Amount of claim under 
verification

Remarks, if 
any


